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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
CU TTACK B ENCH:;CU TTACK,

ORIGINAL APPLICATION NO, 557 OF 1994,

Quttack, this the 28th day of March, 2000,

JYOTSNA RANI NAYAK, coee APPLICANT,

VIS,

UNION OF INDIA AND OTHERS eceee RESPOND EN TS,

FOR INSTE@UCTIONS,

l.. Whether it be referred to the reporters or not? \1’%

2. wWhether it be ciaculated to all the BaiChes of the

Central Administrative Tribunal or not? W
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CEN’I‘RAL ADMINISTRATIVE TRIBUNAL
CU TTACK B ENCH;CU TTAQK .

ORIGINAL APPLICATION NO.557 OF 1994,
cuttack, this the 28th day of March, 2000.
CORAM |
~ THE HONOU RABLE MR, JUSTICE. ASHOK AGARWAL.CHAI RUAN
AND

THE HONOURASLE MR, SOMNATH SOM, VICE-CHAT RMAN

_ JYOTSNA RANI NAYAK

D/0O.Baishnab charan Nayak,
Qr.No,A/224,Sector-1v,
Rou rkel ape2,

Dist, sundargarh. ceece Applicant,

By legal practitioner g Mts M Mishra,U, C.Patnalk,D K, Patt’lalk
P.Dds,Advccate,

-yVersus

'l. Union of India represen ted through the

Postmaster General,At/po. Bhubaneswar,
Dist.Khurda,

23 Superintendent of pest Offices,

Quttack North pivision,

"At/po, cuttack, Dlst Cu ttack. eees Respondents.

By legal practitloner;_Mr.A.K.Bose, Sr. sC(central),

O R D E R

MR. SOMNATH SOM, VICE-CHAI RMAN 3

In this originel Application under section 19 of the.
Administrative Tribunals Act,l985, appl icant has prayed for a
ﬂi‘réctim to the Respondents to declare the applicant eligible
for selection to the post of postal/Sorting Assistant. Second
prayer is for a direction to the Respondents to award her
the Baus mark taking the pércen tage of marks secured in HsC

examination under Annexure-2and the Diplama coirse

examination in Library science, The thimd prayer is for giving
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a direction to the Respondents to appoint her i:o the pos't.A

25 ‘Admitted position is. tha£ in 'reSpcnse to the

Ad vertisema'lt at Aﬁne><u_re—l,applican_t ‘applied. for the

post of postal/sorting ‘AssiSt'ant in Cuttack North Division
where there were fair posts under. ger_leral cétegory; e under -
SC.category and bmo ST catégory» available, According to the
Advertisement, the minimum educational qualification was

10 +2 standard or 12th Class passﬂ from a r_eCanised university,
It was also menti_oned in the ad'ver‘t‘ise'ment th_at_ the method qf_
selection bs m thé basis of percentage of ma_rks ootained

in the above examination or in the intermediate in Arté or
sciéncé or Commerce eXaminatioﬁ.It was further provided. that
bonus mark of 10% will be awarded for high.er acadenic
qualificatiorgIt was also provided that éft‘er'giving the bonus
mark and with the Bonus mark whatever the higher peréentage
of marks in the higher qualification will be taken into |
c_mslid‘eratim' for fixing the position of the candidate in

the merit list to aetermine his eligibility for appointment,
GrievancCe c\nf the applicant is that.she has passed class 17.0
and thercaftér has ootained two yeé rs piploma -Coursé-in
Library ssience c mducted by the state Cauncil ‘of Technical
mucation and Training but this vocat:'_Lcnal cairse has not
béén Eaken_ into aCCOuht and her candidatgre has 'oeepA
rejected on the graund of her mot“zﬂhaving theslor+ 20 .
qualification, Applicant has further stated that accoraing

to the ci rcular at Annexure-5 , for the post of Time S'cale
Clerks etc, the minimum educatimai qualification is
matriculation or e-qui.\}alent and therfore her c-andidéturé
should have peen considered. A similar matter Cardellp

! . : 171tb"278
sefore the nangalore Bench of the CAT &P on Nos.138,LTLE
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e and 473 of 1993 where the petitioners before the Bapgal ore

Bench ci>f' the Tribunal prayed that 10+2 should not be taken

as the Minimum educatli.odal qualification and in case the

same is taken then vocational qualification like Sericulture
Codrse, PUC Dpiplama in Building and Road Construction Tech,

and Horticultire should be taken into Consider&tion, In their
decisim in the éoove Cases, the Tribunal had helg that i.t is
for the Departmental Authorities to lay down the qualification

for the post and the Tribunal can nokt interfere in this matter,

3. We have heard M .M ,Mishra, learmed cunsel for the
applicant and Mr, A.K.Bose, learned genior Standing Counsel
appearing for the Réspondents and have also perused the
I@CC‘)rdS.

4. In this case in the advertisement at Annexure-1

it was clearly mentioned that the minimum eduvati cnal
gqualification is 10+2 standard, Applicant's qﬁalificaticn

as a Lipbrary Science can not be taken into consideratim,

as a similar prayer has oeen rejected Dy. the Bangalore 3ench
of the Tribunal in the Cases referred to earlier, Therefore,
in view of this, it must be held that the applicant did not
have the minimum educational qualification for oelng considered
for the post, | |
S Eyen i‘f the applicant had oseen considered, she could
not have peen selected because in matriculation she has got
only 51% marks whereaS the last candidate under general

Category selected in that particular pivision got 74,33% marks,

6. In view of this, we hold that the applicant has not

been able to make out a case for any of the reliefs cldmed

by her in this original ppplication and therefor‘e, the
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withoit any order as to costs,
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_ oriaz;-naL Applicdtion is rejected but in the ci rcums tances



